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(4) Report of the Chief Inspector
of Mineg on the fatal accident
in Kendwadih Colliery, Dhan-
bad, on the 22nd April, 1965.
[Placed in Library, see No.
LT-4445/65).

NorrricatioNn 10 DELHr Motor VEmr-
cLes Rures, 1940

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
C. R, Pattabhi Raman): Sir, on behalf
of Shri Raj Bahadur, I beg to re-lay
on the Table a of Notification
No. F. 12(95)/62-PR(T) published in
Delhi Gazette dated the 28th January,
1965, making a certain amendment to
the Delhi Motor Vehicles Rules, 1940,
under sub-secti (3) of ti 133
of the Molor Vehicles Act, 1939,
[Placed in Library, see No. LT-4280/
65].

ALL Invia Sesvices (Deatn-Cum-Re-
TIREMENT BEnEFTTsS) TMIRD AMEND-
MENT RuLes, £rc.

The Deputy Minister in the Minis
try of Home Affairs (Shri L. N,
Mishra): Sir, on behalf of Shri Hathi,
I beg to re-lay on the Table:

(1) a copy of the All India
Services (Death-cum-Retire-
ment Benefits) Third Amend-
ment Rules, 1965, published
in Notification No. G.S.R. 572
dated the 1Tth April, 1965,
under sub-section (2) of sec-
tion 3 of the All India Ser-

vices Act, 1851. [Placed in
Library, see No, LT-4281/
85].

(2) to lay on the Table a copy
of the Bombay Labour Wel-
fare Board (Reconsthution)
Amendment Order, 1965, pub-
lished in Notification No. S.0,
1893 dated the 10th June,
1985, under sub-section (5) of
Section 4 of the Inter-State
Corporations Act, 1957. [Plac-
ed in Library, see No. LT-
4448/85].
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Ramwway ProtEcTroN ForcE (AMEND-
mENT) RuLes
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# geifime gu § 1 [Placed in Library,
see No. LT-4447/85].

AnnUAL RerorT or HINDUSTAN AERO-
nNavTics Lovrren, Bomaay

The Minister of Defence Production
In the Ministry of Defence (Shri A,
M, Thomas): Sir, I beg to lay on the
Table a copy of Annual Report of
the Hindustan Aeronautics Limited,
Bombay, for the period 16th August,
1963 to 3l1st March, 1964, along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-section
(1) of section 818A of the Companies
Act, 1956, [Placed in Library, see
No. LT-4448/85].

NOTIFICATIONS REGARDING KERALA Pan-
CHAYATS (REsTricTIONS AND CONTROL
OoN Powers oF ENTRY AND INaPec-
TIoN) Rurms, 1863 erc, ETC.

The Parliamentary SBecretary to the
Minister of C I Devel t
and Cooperation (Shri Shinde): Sir,
on behalf of Shri B. S, Murthy, 1 beg
to re-lay on the Table: —

(1) a copy each of the following
Notifications under sub-sec-
tion (3) of section 130 of the
Kerala Panchayats Act 1960,
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1065, issued by
the Vice-President discharg-
ing the functions of the Pre-
sident in relation to the State
of Kerala:—

(i) SRO. 2/64 published in
Kerala Gazette dated the
Tth January, 1064, contain-
ing the Kerala Panchayats
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[Shri Shinde)

(ii)

(iii)

(iv)

(v

(vi)

(vii)

(viii)

(ix)

(Restrictions and Control on
Powers of Entry ang Ins-
pection) Rules, 1063,

SR.O. 19/64 published in
Kerala Gazette dated the
215t January, 1964, contain-
ing the Kerala Panchayats
(Landing Places, Halting
Places and Cart Stands)
Rules, 1964,

SR.O. 18/64 published in
Kernla Gazette dated the
21st January, 1964, contain-
ing the Kerala Panchayats
(Nomination of Women by
the Panchayat) Rules, 10684.

S.R.O. 208/64 publisheq 1n
Kerala Gazette dated the
4th February, 1064, contain-
ing the Kerala Panchayats
(Decision of Election Dis-
putes) Rules, 1963.

S.R.0. 140/064 published in
Kerala Gazelte dateg the
5th May, 1984, containing
the Kerala Panchayats
(Public and Private Mar-
kets) Rules, 1964.

S.R.O. 138/64 published in
Kerala Gazelte dateq the
5th May, 1964, containing
the Kerala Panchayats
(Slaughter  Houses and
Mcat Stalls) Rules, 1984

S.RO, 191/64, published In
Kerala Gazetle dateg the
16th June, 1964, containing
the Kerala Panchayats
(Authorising of Expendi-
ture) Rules, 1964,

S.R.O. 185/64, publisheq in
Kerala Gazetle dated the
16th June, 1964, containing
the Kerala Panchayats
(Trial of offences by Magis-
trates) Rules, 1964,

SR.O. 201/684, published in
Kerala Gazelte dateq the
23rd June, 1864, containing
the Kerala Panchayats
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(x)

(xi)

(xii)

(xiif)

(xiv)

(xv)

(xvi)
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(Construction and Mainten=
ance of Public and Private
Latrines and Remova] of
Waste and Rubbish from
Private Premises) Rules,
1964,

S.R.O. 185/64, published in
Kerala Gazette dateg the
28rd June, 1964, containing

the Kerala Panchayats
(Contributions from per-
sons having control over

places of pilgrimage) Rules,
1964,

S.R.O. 326/64 published in
Kerala Gazette dated the
20th October, 1964, contain-
ing the Kerala Panchayats
(Disposal of unclaimed dead
bodies) Rules, 1964.

SR.O. 328/64, published in
Kerala Gazette dated the
20th October, 1964, contaln-
ing the Kerala Panchayats
(Spreag of Education)
Rules, 1964.

S.R.O. 33964, published in
Kerala Gazette dated the
3rd November, 1064, con-
taining the Kerala Pancha-
vats (Dutles of Village
Officers) Rules, 1064,
S5.R.0. 19/65, published in
Keraln Gazette dated the
19th Janusary, 1965, contain-
ing the Kerala Panchayats
Removal of Encroach-
ments and Inspection and
Recovery of Penaities for
Unsuthorised  Occupation)
Rules, 1864,

S.R.0. 5/64, published in
Kerala Gazette dated the
Tth January, 1864, making
certain amendments to the
Kerala Panchayats  (Pro-
ceedings of Panchayat
Meetings and Committees)
Rules, 1962.

S.R.0. 40784, published in
Kerala Gazette dated the
18th February, 1964, mak-
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ing certain amendments to
the Kerala Panchayats
(Devolution and  Delega-
tion of President's Func-
tions) Rules, 1962,

(xvii) S.R.O. 4664, published in

Kerala Gazette dated the
25th February, 1964, mak-
ing a certain amendment to
the Kerala Panchayats (Pro.
cedure of Action on Illegal
Resplutions) Rules, 1962

{xviii) S.R.O, &2;&4, published in

Kerala Gazette dated the
315t March, 1964, making
certain amendments to the
Kerala Panchayats (Elec-
tion of Members) Rules,
1982,

(xix) S.R.O. 68/64, published in

Kerala Gazette dated the
24th March, 1964, making
a certain amendment to the
Kerala Panchayats (Com-
mon Institutions Rules, 1963

Axx) S.R.O. 81/B4, published in

Kerala azette dated the
31st March, 1864, making a
certain amendment to the
Kerala Panchayats (Cus-
tody of Records and Grant
of Copies of Proceedings of
Records) Rules, 1862

(xxi) SR.O. 95/64, published in

Kerala Gazette dated the
Tth April, 1864, making
certain amendments to the

Kerala Panchayats (Mov-
ing of Resolutions at Pan-
chayat Meetings) Rules,
1062

(xxii) S.R.0. 9464, published in

Kerals Gazette dated the
7th April, 1964, making a
certain amendment to  the
Kerala Panchayats (Fixing
of Strength and Division of
Wards) Rules, 1862.
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(xxiii) S.R.O, 93/64, published in

(xxiv)

(xxv)

(xxvi)

(xxvii) S.R.O. 204/64,

Kerala Gazette dated the
Tth April, 1964, making a
certain amendment to  the
Kerala Panchayats (Taxa-
tion and Appeal) Rules,
1863.

S.R.0. 170764, published in
Kerala Gazeite dated the
2nd June, 1064, making
certain amendments to the
Kerala Panchayats (Inter-
pellation of President by
members) Rules, 1982,

S.R.O. 184 /64, published in
Kerala Gazetle dated the
16th June, 1964, making
certain  amendments to
the Kerala Panchayats
(Disqualification of candi-
dates and members) Rules,
1963.

S.R.0. 211784, published in
Kerala Gazette dated the
Tth July, 1864, making a
certain amendment 1o the
Kerala Panchayats (Invita-
tion and disposal of tender
for Public Works) Rules,
1963.

published
in Kerala Gazette dated the
30th June, 1964, making a
certain amendment to the
Kerala' Panchayats (Licens-
ing of dogs and pigs and
disposal of stray dogs and
pigs) Rules, 1983.

(xxviii) S.R.O 261/64, published in

(xxix)

Kerala Gazetie dated the
Ist Seplember, 1064, mak-
ing a certain amendment to
Lthe Kerala Panchayats
{Licensing of Dangerous and
Offensive Trades and Far-
tories) Rules, 1963,

E.RO. 202/64 published in
Kerala Gazette dated the
22nd September, 1964, mak-
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ing certain amendments to
the Kerala  Panchayats
(Powers of Officers autho-
rised to hold Enguiries)
Rules, 19862.
{xxx) SR.O. 28864, publisheq in

Kerala Gazette dateq the
15th September, 1964, mak-
ing a certain amendment to
the Kerala  Panchayats
(Manner of Execution of
Publiec Worksy Rules, 1963.

(xxxii) S.R.O. 310/64 publisheq in
Kerala Gazette dated the
6th October, 1964, making
a certain amcndment 1o the
Kersla Panchayatz (Audit)
Rules, 1863.

S.R.0. 318/64 published in
Kerala Gazette dated the
13th October, 1964 making a
certain amendment to the
Kerala Panchayats (Consti-
tution of Functional Com-
mittecs) Rules, 1983,
(xxxiii}y SR.O, 338/publisheq in
Kerala Gazette dated the
3rd November, 1964, making
certain amendments to the
Kerala Panchayats (Build-
ing Tax) Rules, 1863,
SR.O. 340,!8{ published in
Kerala Gazette datedq the
3rd November, 1864, mak-
ing a certain amendment to
the Kerala Panchayats
(Show Tax) Rules 1063
S.R.0. 380/64 published in
Kerala Gazette dated the
1st December, 1864, making
certain amendments to the
Kerala Panchayats (Bud-
gel) Rules, 1963,

SRO. SN;E{ published in
Kerala Garzette dated the
8th December, 1964, making
certain amendments to the
Kerala Panchayats (Taxa-
tion and Appenal) Rules,
1963,

SR.O. 395/64 published in
Kera'a Gazette dated the

(xxxii)

(xxxiv)

(xxxv)

(®xXXVi)

{xxxvii)
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8th December, 1964, making
certain amendments to the
Kerala Panchayats (Licens-
ing of Dangerou: and Offen-
sive Trades and Factories)
Rules, 10963,

(xxxviii) SR.O. 11/65 published in
Kerala Gazette dated the
12th January, 1965, making
a certain amendment o the
Kerala Panchayats (Profes-
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sion Tax) Rules, 1963.
[Placed in Library, see No.
LT-4N5JFE5].

(2) a copy of Notificalion No.
S.R.O. 33/65 published in
Kerala Gazette dated the 26th
January, 1065, containing the
Kerala Village Courts Rules.
1964, under sub-section (3) of
section 112 of the Kerala
Village Courts Act, 1960,
read with clause () (iv) of
the Proclamation dated the
24th March, 1865, issued by
the Viece-President discharg-
ing the functiong of the Presi-
dent, in relation to the State
of Kerala. [Placed in Lib-
rary, see No. LT-4406/65].

Rice-MiLLing INpustry  (REGULATION
AND LicENsING) SECOND AMENDMENT

Rutes
The Minister of Food ana Agricul-
ture (Shri C. Subramaniam): Sir,

on behalf of Shri D. R. Chavan, 1
beg to lay on the Table a copy of the
Act, 1959,

Rice-Milling  Industry (Regulation
and Lirensing) Second Amendment
Rules, 1965, published in Notification
No, G.S.R. 1143 dated the Tth August,
1965, under sub-section (4) of soe-
tion 22 of the Riece-Milling Indusiry
(Regulation) Act, 1058,

[Plared in Library,
4449/65],
Navy (DrscIPLInE AND MISCELLANEOUS

ProvisioNs) REGULATIONS

The Deputy Minister in the Mink-
try of Defence (Dr. D. 8. Raju): Sir,
I beg to re-lay on the Table a copy
of the Navy (Discipline and Miscel-

se¢ No. LT-



